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CENTRAL ADMINISTRATIVE TRIBUNAL
' - MUMBAT BENCH

Contempt Petition No.112/2002
in
Original Application No.783/2001.
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"MR.A.V. HARIDASAN, VICE CHAIRMAN
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Order on Contempt Petition
{ Per Hon'ble Shri A.V. Haridasan, Vie

= |

his Contempt Petition has arisen out of

passed by. this Tribunal on 17.10.2002 in 0.A.NO

2002,

MR.
MRS. SHANTA SHASTRY, ADMINISTRATIVE MEMBER

Applicants.
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.783/2001

in which respondents were directed to pay an amount of

Rs.1000/(Rupees One Thousand ©Only) as cost
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as Postal Asgistants in the New Mumbai Division in the

first available vacanciss. It has been alleged that the
above directions have not been complied with hence it is
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the entire Maharashtra Circle .including New Mumbai

Division appointment could not be made as appointment to
the vacancies among various divisions is not over and

for appointment
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3. There is no Propsr allegation that wvacancies
having become available in New Mumbai Division, the

respondents have refused to carry out the directions in
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{ 8mt.Shanta Shastry ) { A.V. Haridasan )
Member (A) Vice Chairman.
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